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TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
New Dethi, the 31st December, 2008

The Telecom Regulatory Authority 6f India (Officers and Staff Appointment)
(Seventh Amendment) Regulations, 2008
(No. 4 of 2008)

No. 5-4/2000-A&P .—In exercise of the powers conferred b;( sub-section (1) of sections 10
and sub-section (1) of section 36 of the Telecom Regulatory Authority of India Act, 1997
(24 of 1997), the Telecom Regulatory Authority of India hereby makes the following
regulations further to-amend the Telecom. Regulatory Authority of India (Officers and
Staff Appointment) Regulation, 2001(2 of 2001), namely:- -

1.(1) These regulaﬁens may be called the Telecom Regulatory Authority of India
(Officers and Staff Appointment) (Seventh Amendment) Regulations, 2008 .
(2) They shall come into force from the date of their publication in the. Official Gazette.

2. In regulation 3 of the Telecom Regulatory Authority of India (Officers and Staff
Appointment) Regulation, 2001 (hereinafter referred to as the principal regulations), ---- '

(a)  in sub-regulation (i), in clause(b), for the words “formation of the Officers
cadre.”, the words, figures and letter “formation of the Officers’ cadre including the
officers permanently absorbed under regulation 10A of these regulations’; shall be
substituted; ‘ '

(b) in sub-regulation (iii),-—-

(i) under Table A, under heading “grade/post—-

¥
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(A) for entry “Joint Advisor”, the entry “Joint Advisor/Staff Officer” shall be substituted;

(B) for entry “Section Officer/Private Secretary/Assistant Accounts officer/Librarian”,
the entry “Section Officer/Private Secretary/Librarian” shall be substituted;

(11) below Table A, for the words, “the number of grades and strength of the posts” the
words and brackets “the number of grades and strength of the posts, (including the
number of posts in the various Divisions of the Authority)” shall be substituted.

3. In regulation 5 of the principal regulations,—---

(a) in sub-regulation (i),-—

(1) in the opening portion, for the words “ in the following manner”, the words “in the

| following manner and in accordance with Schedule I shall be substituted;

(11} in the Table,----

() against the post of Secretary, for the entry “Promotion/Deputation/Direct Recruitment
(DR)”, the entry “Deputation/Absorption/Direct Recruitment” shail be substituted;

(I) against the post of Principal Advisor, for the entry “-do-”; the entry
“Deputation/Absorption/Direct Recruitment” shall be substituted;

(1) against the post of Advisor, for the entry “-do-", the entry “Deputation/ Absorption/
Direct Recruitment” shall be substituted;

(IV) against the post of Jt Advisor, for the entry “-do-", the entry “Deputation/
Absorption/ Direct Recruitment” shall be substituted;

(V) after the post of “Joint Advisor”, the following post and entries relating thereto shall
be tnserted, namely:-

Name of the Post Mode of Recruitment Qualification/Experience

“Staff Officer” Promotion/Deputation/Absorption  As in Schedule I”;

(V1) for the post of Dy. Advisor/Senior P.P.S., Senior Research Officer/Principal Private
Secretary, Technical Officer, Section Officer/Private Secretary/Asstt Accounts Officer/
Librarian and entries relating thereto, the following posts and entries relating thereto shall

be substituted, namely:-
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Name of the Post  Mode of Recruitment - - -Qualification/Experience
“Deputy Advisor Pmmouon/DwumnonlAbsorptlon/ As in Schedule T
- Direct Recruitment ‘

Senior Principal Promotion/Deputation/Absorption As in Schedule I

Private Secretary o

Senior Research  Promotion/Deputation/Absorption/  As in Schedule I

Officer Direct Recruitment S -

Principal Private Promotion/Deputation/Absorption As in Schedule I

Technical Officer  Promotion/Deputation/Absorption/ = Asin Schedulel - - .

| Direct Recruitment o N

Section Officer Promotion/DeputationlAbsorption/ As in'Schedule I -
Direct Recruitrhent RS

Private Secretary Promotton[Deputatlon/Absorpt:on/ _As in ScheduleI
Direct Recruitment - T o

Librarian Promotion/Deputation/Absorption/ - As in Schedule T’

Direct Recruitiment

(b) after sub regulation (i), the following sub regulation shall be inserted, namely:-

“(iit) Officers bome on the cadre of TRAI and possessing requisite qualifications .and |

candidates for appointment on -deputation, absorption or direst recruitment on. the basis
of combined evaluation of the candidate’s performance.in the .interview and his/her
qualifications/job experience by the Selection Committee.

experience for the posts of Secretary. Principal Advisor, Advisor and Joint Advisor shall | -
also be eligible for consideration for appointment to these posts alongwi ith outside |

4. After regulation 10 of the principal regulations, the following shall be inserted,

namely:-

“PART VA—ABSORPTION

10A (1) The Appointing Authority may, from time to time, by appropriate order, appoint
on permanent absorption basis any person already -appointed on ‘deputation 'in the |”
Authority; ' ' s e

Provided that no person shall be absorbed in 'me*Aumority-unlms, ‘sdch:perso‘ n
has,-—- R

(a), given in writing his option to get permanently absorbed in the Authority, on bemg a
called to do so by the Authority, and

(b) completed one year on deputation in the Authority. .

5084 GI/08—3
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(2) The Appointing Authority may absorb any person referred to in sub-regulation-¢1) ,—

(a) on recommendation of the Selection Committee and having regard to the suitability
-and: the requirement of such person in the Authority; and

(b) in consultation with the parent Ministry/Department/Public Sector Undertakings or
Statutory or Autonomous Body, as the case may be, for absomption of such persons.”.

5. In regulation 11 of the principal regulations,--

() in clause (ii), after the words “Specially a certain seniority in that grade”, the words
“by the Authority” shall be inserted;

(b) after clause (i1), the following clause shall be inserted, namely:-

“(in) In the case of a person who is initially taken on deputation and absorbed later, his
seniority in the grade in which he 1s absorbed will normally be counted from the date of
absorption. If he has, however, been holding already {on the date of absorption) the same
or équivalent grade on regular basis in his parent Department such regular service in the
grade shall also be taken into account in fixation of his seniority, subject to the condition
that he will be given seniority from--

(A)tthe date he has been holding the post on Deputation; or

(B) the date from which he has been appointed on a regular basis to the same or
equivalent grade in his parent Department,

whichever is earlier:

Provided that the fixation of seniority of a transferee in accordance with the above

principles will not, however, affect any regular promotions to the next higher grade made
prior to the date of such absorption.”,

6. In regulation 12 of the principal regulations, for the word “short term requirement”, the
words “ short term requirement not exceeding three years” shall be substituted.

7. In regulation 13 of the principal regulations, for the words “and Public Sector
Undertakings™, the words “Public Sector Undertakings and Statutory and Autonomous
bodies” shall be substituted.

8. In regulation 14 of the principal regulations,---

(a) in sub-regulation (i), in clause(b), for the words “formation of the Staff cadre”, the
words, figures and letter “formation of the Staff cadre including the staff permanently
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absorbed under regulatlm 21 A of these regulations” shall besubltmtd,

(b) in sub-regulation (iii),——

(i) under Table B, ---—-

(A) the post “Junior Accounts officer” shall be omitted;

namely:-

(B) for entry “Photo Copy Mathine Operstor”, the following sentries shull'besubstituted;: |

“Photo Copy Machine Operator {Senior Grade)

Photo Copy Machine Operator”,

(ii) below Table B, for the words, “the number of gr?desand strength of the posts”, the
words and brackets “the number of grades and strength-of the posts, (including the-
number of posts in various Divisions of the Authority)” shall be substituted;

9, In regylation 16 of the principal regulation, -

(a) for sub-regulation (i), the following sub-regulation shall be substituted, namely:-

() After imitial constitution of the Staff cadre, if any vacancy anises in any of the grades
specified in sub-clause (iii) of clause 14 or if new posts are created in any.of the grades, it
shall be filled up in accordance with Schedule I and in the following manner, namely:-

Name of the Post Mode of Recruitment Qualification/
_ - Experience
Assistant/Personal Assistant Promotion/Deputation/Absorption/ As in Schedule I
Direct Recruitment ' ‘
Stenographer Dieputation/Absorption/Direct As in Schedule I
Recruitment. . -
Lower Division Clerk Prometion/Deputation/Absorption/ As in Schedule II
, Direct Recruitment .
Driver (Grade I) Promotion/Deputation/Absorption As inSchedule Il -
Driver (Grade IT) - ' Promotion/Deputation/Absorption/ As in'Schedule I
Direct Recruitment
Photocopy Machine Promotion As in Schedule II
Operator (Senior Grade) ‘ _ '
Photocopy Machine Promotion/Deputation/Absorption/ As in Schedule II
Operator ~ Direct Recruitment
Despatch Rider : Promotion/Deputation/Absorption/ As in Schedule 1
Direct Recruitment ’ _ )
Attendant , Deputation/Absorption/Direct As in Schedule II



THE GAZETTE OF INDIA : EXTRAORDINARY {Part 1l—SEc. 4]

10, After -regulation 21 of the principal regulations, the following shall be inserted,

namely:-

“PART XTA---ABSORPTION

2IA. (1) The Appointing Authority may, from time to time, by appropriate order,
appoint on permanent absorption basis the persons already appointed on deputation in
the Authority:

Provided that no person shall be absorbed in the Authority unless, such person
has,—-

(a) given in writing his option to get permanently absorbed in the Authority, on beirig
called to do so by the Authority, and

(b) completed one year on deputation in the Authority.

(2) The Appointing Authority may absorb the persons referred to in sub-regulation (1) ,--

(2) on recommendation of the Selection Committee and having regard to the suitability
and the requirement of such person in the Authority; and

(b) in consultation with the parent Ministry/Department/Public Sector Undertakings and
Statutory or Autonomous Body, as the case may be, for absorption of such person.”.

11. In regulation 22 of the principal regulations, -

(a) in clause (ii), after the words “specially a certain seniority in that grade”, the words
“by the Authority” shall be inserted,;

(b) after clause (ii), the following clause shall be inserted, namely:-

“(iia) In the case of a person who is initially taken on deputation and absorbed later, his
seniority in the grade in which he is absorbed will normally be counted from the date of
absorption. H he has, however, been holding already (on the date of absorption) the same
or pquivalent grade on regular basié in his parent Department such regular service in the
grade shall also be taken into account in fixation of his seniority, subject to the condition
that he will be given seniority from-—

(A) the date he has been holding the post on Deputation; or

(B) the date from which he has been appointed on a regular basis to the same or
equivalent grade in his parent Department,

whichever is earlier;

Provided that the fixation of seniority of a transferee m accordance with the above

principles will not, however, affect any regular promotions to the next higher grade made
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prior to the date of such absorption.”;

12. In regulation 23 of the principal regulations, for the words f‘short!medium_fenn
‘requirement”, the words “short term requirement not exceeding three years” shall be

substituted.

13. In regulation 24 of the principal regulations, for the words “and Public Sector
Undertakings”, the words “Pyblic Sector Undertakings and Statutory and Autonomous
Bodies” shall be substituted. .

14, After regulation 24 of the principal regulations, for the heading “PART XIV —
MISCELLANEOQUS?”, the following shall be substituted, namely:- -

“PART XTIV -MISCELLANEOUS
(APPLICABLE FOR OFFICERS AND STAFF)”

15. For regulation 27 of the principal regulation, the following regulation shall be
substituted, namely:-—- '

“27. ‘DISCHARGE OF DUTIES OF HIGHER GRADE AND LOWER GRADE IN CERTAIN
CASES:
The Appointing Authority may, by order, having regard to the exigency of service, direct

>

(a) to look after work of next higher grade for such period as may be specified in the
order, to the officer or staff member while he continues to hold a particular post and

responsibitity without any pecuniary benefit;

(b) an officer, belonging to a higher grade in the cadre while holding such post, to look

after the responsibilities relating to a post in the immediately lower grade without any

pecuniary loss”.

16_ In Schedule I to the principal regulations,----

(a) against the post of Secretary. -

(A) under the heading “Mode of recruitment”, for the entry “Promotion/deputation/DR” ,
the entry “Deputation/Absorption/Direct Recruitment” shall be substituted;

(B) under the heading *“Length of service for promotion™, the entry, “Not applicable”
shall be substituted;

(C) under the heading “Qualification and experience for deputation, in the entry, -
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(D) for the words “Officers of Central/State Govt/PSU”, the words “Offieers -of the
Central Government, Public Sector Vndertakings and Statutory and Autonomous Bodies™
shall be substituted;

(11) after item (i\}fj,?hé-'ﬁ;i'i;};i; g ilem shall be inserted, namely'-

“(v} Masters Degree

s Bconomics/Commerce or Doctorate Degree in

Economics/Commerce”;

(b) against the post of Principal Advisor,---

—(A_) under the heading “Mode of recruttment’, for the entry “-do-”, the eritry

“Deputation/Absorption/[ i ¢ e, wizment” shall be substituted,;

| (B under the heading “Lengfﬁ'};f service for promotion”, the entry, “Not applicable”
shall be substituted;

(C) under the heading “Qualilication & experience for deputation”, -

(I) in the entry, for the words ‘Officers of Central/State Govt/PSUs”, the words
“Officers of the Central Government, Public Sector Undertakings and Statutory and

Autonomous Bodies” shall be substituted,;

(c) against the post of Advisor -

(A) under the heading “Mode of recruitment”, for the entry “-do-”, the entry
“Deputation/Absorption/Direct Recruitment” shall be substituted;

(B) under the heading “Length of service for promotion”, the entry, “Not applicable”
shall be substituted,

(C) under the heading “Qualification & experience for deputation”, =

(1) in the entry, for the words “Officers of Central/State Govt/PSU”, the words “Officers of
the Central Government, Public Sector Undertakings and Statutory and Autonomous Bodies™
shall be substituted;

(d) against the post of Joini .sdvisor, -

(A) under the heading “Mnde of recruitment”, for the entry “'-do-”, the entry

“Deputation/Absorption/Direct Recruitment” shall be substituted,
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(B) under the heading “Qualification & experience for deputation™,-—-

(I} in the entry, for the words “Officers of Central/State Govt/PSU”, the words “Officers of
‘the Central Government, Public Sector Undertakings and Statutory and Autonomous Bodies”r
shall be substituted; ]

(e) after the post of “Joint Advisor” and the entries relating thereto, the following
post and the entries relating thereto shall be inserted, namely:-

Name | Mode of Qualification | Length of Qualification - | Age for
of post | Recruitment | & experience | service for and experience | Direct
: for Direct promotion for deputation | Recruit
Recruit .
“Staff | Promotion/ | Not Promotion Officers ofthe | Not
Officer | Deputation/ | applicable from amongst | Central _ | applicable”;
Absorption the officers (Govemment,

with 4 years of | Public Sector
regular service | Undertakings,
in Senior and Statutory or
Principal Autonomous
Private Bodies
Secretary (1) holding
grade equivalent post
or

(1) Officers in
Senior Principal
Private
Secretary grade
with 4 years of
regular service

in that grade.

(f) against the post of Deputy Advisor, ---

(A) under the heading “Mode of recruitment”, for the entry “do”, the entry “Promotion/
Deputation/Absorption/Direct Recruitment” shall be substituted;

(B) under the heading “Qualification & experience for deputation”, ---

(I) in the entry, for the words “Officers of Central/State Govt/PSU”, the words “Officers of

the Central Government, Public Sector Undertakings and Statutory and Autonomous Bodies™ |.

shall be substituted;

(g) against the post of Senior Principal Private Secretary, ---

(A) under the heading “Mode of Recruiimenf”, for the entry “-do-”, the entry
“Promotion/ Deputation/Absorption/” shall be substituted: _
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(B) under the heading “Qualification & experience for Direct Recruit”, the entry “Not
applicable” shall be substituted;

(C) under the heading “Qualification & experience for deputation”, in the entry, for the
words “Officers of Central/State Govt/PSU”, the words “Officers of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies™ shall be substituted,

(D) under the heading “Age for Direct Recruit”, for the entry, the entry “Not applicable”
shall be substituted;

(h) against the post of Senior Research Officer, ---

(A) under the heading “Mode of recruitment”, for the entry “do”, the entry “Promotion/
Deputation/Absorption/Direct Recruttment” shall be substituted;

(B) under the heading “Qualification & experience for deputation”, in the entry, for the
words “Officers of Central/State Govt/PSU”, the words “Officers of the Central

Government, Public Sector Undertakings and Statutory and Autonomous Bodies” shall
be substituted;

(1) against the post of Principal Private Secretary, ---

(A) under the heading “Mode of recruitment”, for the entry “~-do-”, the entry “Promotion/
Deputation/Absorption” shall be substituted;

(B) under the heading “Qualification & expenence for Direct Recruit”, the entry “Not
applicable” shall be substituted;

{C) under the heading “Qualification & experience for deputation”, ---

(1) in the entry for the words “Officers of Central/State Govt/PSU”, the words “Officers of

the Centrat Government, Public Sector Undertakings and Statutory and Autonomous Bodies™
shall be substituted,

(E) under the heading “Age for Direct Recruit”, the entry “Not applicable” shall be
substituted;

(j) agamst the post of Technical Officer, ---

(A) under the heading “Mode of recruitment”, for the entry “Promotion/DR/deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted;

(B) under the heading “Qualification & experience for deputation” ---

(D) in the entry, for the words “Officers of Central/State Govt/PSU”, the words “Officers
of the Central Government, Public Sector Undertakings and Statutory and Autonomous
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Bodies” shall be substituted;

(k) against the post of Section Officer/Assistant Accounts Officer/Librarian;

(A) under the heading “Name of post”, the entry “Section Officer/Librarian” shall be
substituted; ' '

(B) under the heading “Mode of recruitment”, for the entry “Promotion/DR/Deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted;

(C) under the heading “Qualification & experience for deputation”, in the entry, for the
| words “Officers of Central/State Gow/PSU", the words “Officers of the Central
Government, Public Sector Undertakings and Statutory and Autonomous Bodies;’ shall
be substituted; |

(D) agamnst the post of Private Secretary, -

(D under the heading “Mode of Recruitment”, for the entry “~do-”, the following entry
shall be substituted, namely:--
“Promotion/Deputation/Absorption/Direct Recruitment”;

(1) under the heading “Qualification & experience for deputation”, in the entry, for the
words “Officers of Central/State Govt/PSU”, the words “Officers of the Central
Government, Public Sector Undertakings and Statutory and Autonomous Bodies” shall
be substip:ted;

(m) for the note occurring at the end, the following notes shall be substituted, namely -

“Note 1.- For the post of Pn'ncipal Advisors/Advisors/Joint Advisors/Deputy
Advisors/Senior Research Officers dealing with matters relating to Networks (including
Fixed, Mobile, Converged Networks, Regulatory Enforcement and Quality of Service) In
telecommunication, a Degree in Electronic Engg and/or ;I‘elecommunications
Engineering from a 'recognized-Univelsity would be an essential qualification for the
| persons appointed by promotion/deputation/absorption/ direct recruitment, as the case

may be, and possessing requisite experience in the telecommunication field.

Note 2.— For the post of Principal Advisors/Advisors/Joint Advisors/Deputy
Advisors/Senior Research Officers dealing with matters not falling under Note 1, a
Master/Bachelors Degree in  Business Administration/Economics/Commerce/ |
 Engineering/Law/Science/Humanities from a recognized University/institution  or,
Membership of the Institute of Chartered Accountants of India/Institute of Cost and

Fobly G1fe8-y
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Works Accountants of India, as the case may be, would be an essential Qualifications for
the persons to be appointed by promotion/deputation/absorption/direct recruitment, as the

case may be, and possessing requisite experience in the relevant field.

Note 3. —--The maximum age for persons to be appointed on deputation to the posts of
Principal Advisors, Advisors, Joint Advisors, Staff Officer, Deputy Advisors, Senior
Principal Private Secretary Senior Research Officers, Principal Private Secretary,
Technical Officers, Section Officer/Librarian and Private Secretary shall in no case
exceed fifty six years on the date of closing of applications for filling up the posts, as the

case may be.

Note 4.-—~-The persons appomted before the commencement of the Telecom Regulatory
Authonty of India (Officers and Staff Appointment) {(Seventh Amendment) Regulations
2008, and holding post in the feeder grade, shall continue to be considered for promotion
to such next higher post and all other provisions of the Telecom Regulatory Authority of
India (Officers and Staff Appomtment) Regulation, 2001(2 of 2001), as they stood before
such commencement, shall continue to apply to such persons appointed before such

amendment.

Note 5.-— Mere fulfillment of eligibility criteria as specified in these Regulations, will
not confer a right upon any individual for claiming promotion to the next higher grade.
Cases for promotion would be considered subject to administrative expediency keeping

in view availability of vacancies in the next higher grade.

17. In Schedule II to the principal regulations, ---

(a) for the post of “Junior Accounts Officer/Assistant” and entries relating thereto, the

following post and entries relating thereto shall be substituted, namely:-

“Name of Post Mode of Qualification & | Length of Qualification Age for
Recruitment experience for service for and experience | Direct
Direct Recruit promotion for deputation Recruis
Assistant Promaotion/ A Graduate .| Promotion Officials of Not exceeding
Deputation/ Degree from a from amongst Central 28 years™
Absorption/ recognised the officials with | Government,
Direct University/ ten years of | Public  Sector
Recruitment Institution. regular service in | Undertakings,
the LDC grade and Statutory or
Possessing with working Autonomous
working knowledge of Bodies
knowledge  of | computer. (i) holding
computer equivalent
post or
(11} ten vears of
service in the

sl
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(b) against the post of Personal Assistant,—-

(A) under the heading “Mode of Recruitment”, for the entry “Promotion/DR/ Deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted;

(B) under the heading “ Qualification and experience for deputation”, for the words
“Officials of Central/State Govt/PSU”, the words “Officials of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies” shall be substituted;

(c) against the post of Stenographer, —-

(A) under the heading “Mode of Recruitment”, for the entry “DR/Deputation”, the entry
“Deputation /Absorption/ Direct Recruitment” shall be substituted;

(B) under the heading “Qualification. and- experience for deputation”, for the words
“Officials of Central/State Govt/PSU”, the words “Officials of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies™ shall be substituted;

(d) against the post of Lower Division Clerk, —-

(A) under the heading “Mode of Recruitment *, for the entry “Promotion/DR/Deputation”,
7 the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted;

(B) under the heading “ Qualitﬁcétion and experience for deputation”, for the words
“Officials of Central/State Govt/PSU”, the words “Officials of the Central Gov_emment,
Public Sector Undertakings and Statutory and Autonomous Bodies” shall be substituted;

(¢) against the posts of Driver (Grade I) and Driver (Grade II), --—

(A) under the heading “Mode of Recruitment”, for the entry “Promotion/ DR/Deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted;

(B) under the heading “Qualification and experience for deputation™ for the words
“Officials of Central/State Govt/PSU”, the words “Officials of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies™ shall be substituted;

() after the post of Driver (Grade IT) and entries relating thereto, the following posts and
entries relating there to shall be inserted, namely:- '

5084 Gl/08—5
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Name of Post Mode of Qualification | Length-of | Qualification | Age for
Recruitment | & service for | and Direct
experience | promotion | experience Recruit
for Direct for deputation
Recruit
“Photo Copy Promotion Not Photo Copy | Not Applicable | Not
Machine Applicable Machine Applicable
Operator(Senior
Grade) with  eight
years of
regular
service in the
grade.

(g) against the posts of Photo Copy Machine Operator and Despatch Rider, -—-

(A) under the heading “Mode of Recruitment” for the entry “By Transfer on deputation
failing which by promotion/direct recruitment”, the entry “Promotion/Deputation/
Absorption/Direct Recruitment” shall be substituted;

(B) under the heading “Qualification and experience for deputation”, before entry (i) the
words “Officials of the Centrai Government, Public Sector Undertakings and Statutory
and Autonomous Bodies having the following qualifications and experience namely:-”
| shall be inserted;

| (h) against the post of Attendant, —

(A) under the heading “Mode of Recruitment”, for the entry “DR/Deputation”, the entry
“Deputation/Absorption/ Direct Recruitment” shall be substituted;

(B) Under the heading “ Qualification and experience for deputation”, in the entry for the
words “Officials of Central/State Govt/PSU”, the words “Officials of the Central

Government, Public Sector Undertakings and Statutory and Autonomous Bodies™ shall be
substituted;

(1) the following Notes shall be inserted at the end, namely:-

“Note ]1.—--The maximum age for persons to be appointed on deputation to the posts of Assistant,
Personal Assistant, Lower Division Clerk, Driver (Grade I) Driver (Grade II), Photo Copy Machine
Operator, Despatch Rider, and Attendant, shall in no case exceed fifty six years on the date of
closing of applicafions for filling up the posts.

Note. 2.--—--The persons appointed, before the commencement of the Telecom Regulatory

Authority of India (Officers and Staff Appointment) (Seventh Amendment) Regulations, 2008, and
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holding post in the feeder grade, shall continue to be considered for prometion to such next higher
post and all other provisions of the Telecom Regulatory Authority of India (Officers and Staff
Appointment) Regulation, 2001(2 of 2001), as they stood before such commencement, shall

continue to apply to such persons appointed before such amendment.

Note 3.-—The ex-servicemen and persons having training in basic and refresher courses in Home
guards and civil Defence shall be given preference for appointment/promotion to the posts of
Driver (Grade 1), Driver (Grade 1), Photo Copy Machine'_()perator (Senior grade), Photo Copy
Machine Operator, Despatch Rider, and Attendant.

Note.4.-— Mere fulfiliment of eligibility criteria as specified in these Regulations, will not confer a
right upon any individual for claiming promotion to the next higher grade. Cases for promotion
ﬁmu 1d be considered subject to administrative expediency keeping in view availability of vacancies
in the next higher grade. |

18. In Schedule II to the principal regulations, ----

(a) against serial number 3, under the heading “Name of the post”, for the entry “Joint Advisor”, the
entry “Joint Advisor/Staff Officer” shall be substituted,

¥

(b) against serial number 8, 9, 9A, 10 and 11 for the posts under the heading “Name of the post”
and entries relating thereto under the heading “Composition of the Selection Committee”, the

following posts and entries relating thereto shall be substituted, namely:-

S.No. Name of the post Composition of the Selection Committee

“8 Assistant & equivalent Advisor [(A&P)]
: Jt./Dy. Advisor Other than
Sr. Research Officer A&P division
9 Stenographer Jt/Dy. Advisor [(A&P)]
Lower Division Clerk Sr. Research Officer :] Other than
' Sr. Research Officer A&P division
9A Photocopy Machine Operator : Jt/Dy Advisor [(A&P)]
(Senior Grade)/Photocopy Machme Sr. Research Officer Other than
Operator/Despatch Rider Sr. Research Officer A&P division
10 Driver (Grade-I) Jt/DygAdvisor [(A&P)]
Driver (Grade-II) Sr. Research Officer Other than

Sr. Research Officer A&P division



STHE GAZETTE OF INDIA : EXTRAORDINARY [ParT III—SEC. 4]

Jt./Dy/ Advisor ( A&P)
11 Attendant St. Research Officer Other than
Sr. Research Officer ] A&P division

BINOD KUMAR, Advisor (A&P)
[ADVT-111/4/142/08/Exty.]

Note — The principal regulations were published vide no,5-4/2000 (A&L) dated 15™ February
5001 and amended vide i) 1-6/2002-A&L dated 22" January, 2004
ii) 5-4/2000-A&L (Vol 1) dated 11" May, 2004
iii) 5-4/2000-A&L (Vol.IT) dated 17" June, 2004
iv) 5-4/2000-A&P (Vol.1l) dated 10" May, 2005
v) 5-4/2000-A&P (Vol.Il) dated 26™ May, 2006
vi) 5-4/2000-A&P (Vol.I1) dated 9" October, 2006

Printed by the M'anager. Govt. of India Press, Ring Road, Mayapuri. New Delhi- 110064
and Published by the Controller of Pubtications, Delhi-i 10034,

S



